
NATIoNAL COMPANY LAW TRIBUNAL
MUMBAI BENCH MUMBAI

Present:

C.P No. 18/ (MAH)/2017 \
M.A. No.96l20

SHRI M, K,
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ATTENDENCE-CUM-ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF
THE NATIONAL COMPAI.IY LAW TRIBUNAL ON 09.1l.2ol7

NAME OF THE PARTIES: Ms. Rashmi Sunil Arora

M/s. Sara Research & Developers Centre Pvt. Ltd

SECTION OF THE COMPANIES ACT: 397 /39A of the Companies Act 1956
and. 241 1242 of the Companies Act, 20 13.
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ORDER

MA No.95/2017 in C.P. No. 18/397-398/NCLT/ilB/MAH/20U

The Learned Representatives of both the sides are present.

In this case two applications, one is for Interim Protection and another

for some amendment are on record.

These two applications shall positively be decided on the nelrt date of

hearing.

The Petitioner's Counsel seeks again adjournment as happened in the

past. However, no further adjournment on any ground be entertained

being strongly objected from the side of the Respondents.

As far as Inspection is concerned the Learned Representative of the

Petitioner has agreed to provide inspection as per the convenience of

both the sides.

Since the pleadings are complete the Petition as well as l",l.As. are listed

on 19.12.2017.
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BhaskaraPantula Mohan
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Member (Judicial)

09.tl.2017
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M.K. Shrawat
Member (Judicial)


